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JUDGMENT (ORAL)

(By Hon'ble Mr. Justice V. S. Malimath)

The judgment has since heen complied with. The

petitioner has been reinstated in service promptly.

There was, however, delay of nearly one year in

f paying consequential monetary benefits to the
I

^ petitioner. It, was explained the delay was on account

of the administrative difficulties in securing records

of the old- case and that it is regretted. The

respondents having promptly reinstating the petitioner

in service and we having shown indulgence by directing

that the inquqiry should not be continued, we are not

inclined having regard to the totality of the circumst

ances, to award interest as prayed for by the learned

counsel for the petitioner. These proceedings are

accordingly dropped.
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